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 how  s00n  they  would  be  cleared,
 interruptions) **

 -

 12.14  hrs,

 RE.  ATROCITIES  ON  HARIJANS

 अध्यक्ष  महोदय  :  मने  जा  कहा  था,  कर
 fete

 I  have  already  aliowed  enough  dis-
 cuasion  on  this  subject,  I  cannot  do

 any  more  justice  to  that.  I  appeal  to
 the  hon.  Members  and  to  the  leaders.

 -ने  सब  को  बुला  ललिया  ही,  सब  कछ  कर
 feat है.  ।  इसके  अलावा  माँ  कछ  नहीं

 कर  सकता हू.  ।

 I  appea:  to  the  hon.  Member  of  the

 Opposition  and  their  leaders  to  main-
 taim  order.

 त  मं  अपने  तरीके  से  किसी  के  खिलाफ  प्रति  -
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 (व्यवधान)
 .  .
 | जी,  माँ  आप  से  बात

 नहीं  करना  चाहता हू.
 ।

 On  no  grounds  I  am  going  to  allow-
 this.  Thig  is  not  the  way  to  run
 the  House.

 अध्यक्ष  महोदय
 :  म  ता  राज  बुलाता  ह;  ।

 I  always  invite  Members  to  come
 to  my  Chamber  and  discuss  it  with
 me.....

 (व्यवधान)

 मने  बालकल नहीं  कहा,  मं  कहूंगा -

 I  have  brought  it  to  the  notice  of
 the  Government,  Whatever  has  been
 Said  is  on  the  record  of  the  House.

 जो  कछ  ही  वहरकाई  मोंटी  मं

 चोलो्ज  करता  ह.  ।

 श्री  रामविलास  पासवान  :  आप  दख

 लीजिए ।

 अध्यक्ष  महोदय  :  माँ  कहता  ह  आप  आ

 जाय,  मैँ  दिखा  दंगा  ।  में  काई  बात  नहँ

 सुनना  चाहता  ह  |

 I  will  show  it  to  you.  I  have  ailow-
 ed  enough.

 dart  जी  का  नियम  377.0  मों  नोटिस  हो

 चुका  ह  ।  इस  के  बाद  भी  इस  चीज  का  लेकर

 इस  हाउस  का  टाइम  खराब  किया  जाय,  आप

 अपने  साथियों  को  नहीं  समझ्ा  सकते  ।  इनको

 **Not  recorded.
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 तो  परात्म  भी  नहीं  शमझ्ा  सकता  ह  ।

 >  अध्यक्ष

 अध्यक्ष  महोदय  :

 I  over-rule  the  point  of  order,  Re-

 cendly,  I  must  teil  the  hon.  Member...

 .  ।  -  न  कता

 ae,  मं  उसी  हिसाब  से  हाउस  का  चला-
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 make  a  brief  statement
 hour  or  date”,

 MR.  SPEAKER:
 done  that.

 I  have  already
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 MR.  SPEAKER:  Now  look  here.  57
 Notices  have  come.  (Interruptions)
 Please  sit  down.  I  am  replying  to  it.

 Why  are  you  trying  to  defend?  No-

 thing  doing  I  am  not  gaing  to  allow

 any  discussion  on  it.  I  have  already
 allowed  a  discussion,

 We  have  discussed  the  atrocities  on

 Harijans  not  once  but  twice.  (Inter-
 ruption)  J  cannot  allow  it.

 श्री  रामविलास  पासवान  :  हरिजनों  की  जो

 हत्या  हू.
 ह  -  क्या यह  पब्लिक  इम्पा  टोन्स

 का  मामला नहीं  रहा  ?

 MR,  SPEAKER:  This  has  al-

 ready  been  brought  to  the  notice  of

 the  Government.  It  is  not  to  be  done

 like  that.  The  House  is  not  run  like
 this  Mr,  Paswan,  the  House  ig  not
 run  like  this  My  hon,  friend,  it  is
 mot  run  like  this

 sh  राम  -  पासवान  :  एक  जगह  नहीं

 द-  जगहों  पर  हत्याएं  हुइ  ह  .  .  -
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 MR.  SPEAKER:  It  has  to  be
 taken  according  to  the  rules.  Now  I
 overrule  ali  that  you  said.

 (Interruption)  **

 MR.  SPEAKER:  Nothing  should  be
 recorded  without  my  permission.

 SHRI  ए.  MAYATHEVAR  ।  (Dindi-
 gul):  Sir,  I  rise  on  a  point  of  order.

 MR.  SPEAKER:  Under  what  Rute?
 To  which  rule  are  you  referring  to?

 SHRI  K.  MAYATHEVAR:  Under
 Rules  373  and  374,  we  want  orderly
 disposal  of  businesg  of  the  House  in
 ail  matters.  All  hon,  Members  are

 aware  that  we  have  arrued  at  length
 about  the  scheduled  castes  and  sche-
 duled  tribes  when  we  discussed  the

 Report  for  9  hours.  We  had  argued
 every  matter  regarding  astrocities  on
 almost  ali  the  backward  communities

 including  the  Scheduled  Tribes.

 My  point  No.  2  is  that  everyday

 they  are  creating  the  trouble.  There-

 fore,  I  want  the  hon.  Speaker  to  ap-
 piy  Rule  Nos.  373  and  374.

 MR.  SPEAKER:  I  know.  I  uphold
 thig  point  of  order.

 थ्री  रामविलास  पासवान  :  आप  पावर  का

 इस्तेमाल  कीजिये  ।

 MR,  SPEAKER:  ।  do  not  want  to
 use  those  powers.  I  want  to  leave  it
 to  this  discretion  of  this  august  House.
 I  leave  it  to  the  Members’  whether

 they  want  to  take  it  up  or  not.  I
 will  not  give  you  that  privilege.

 Now  we  go  on  with  the  Legisla-
 tive  Business.

 Mr.  Ghani  Khan  Chaudhuri.  Please
 introduce  the  Bil,

 -

 (**)  Not  recorded,

 CHAITRA  7,  1902  (SAKA)  Bill  introduced  25

 12.25  hrs.

 INTER-STATE  WATER  DISPUTES
 (AMENDMENT)  BILL®,

 THE  MINISTER  OF  ENERGY  AND
 IRRIGATION  AND  COAL  (SHRI
 A.B.A.  GHANI  KHAN  CHAUDHURI):
 I  move  for  leave  to  introduce  a_  Bill
 further  to  amend  the  Inter-State
 Water  Disputes  Act.  1956.

 MR.  SPEAKER:  The  question  is:

 “That  teave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Inter-State  Water  Disputes  Act,
 1956.”

 The  Motion  was  adopted,

 SHRI  A.  छ.  A,  GHANI  KHAN

 CHAUDHURI:  Sir,  I  introduce  the
 Bill.

 RE.  ATROCITIES  ON  HARIJANS—
 Contd.

 SHRI  CHANDRA  PAL  SHAILANI:

 (Hathras):  Sir,  I  rise  on  a  point  of
 order  under  Rule  193.  ।  read  Rule
 193:

 “Any  member  desirous  of  rais-

 ing  discussion  on  a  matter  of  urgent
 public  importance  may  give  notice
 in  writing  to  the  Secretary-Generai
 specifying  clearly  and  precisely  the
 matter  to  be  raised:

 Provided  that  the  notice  shali  be

 accompanied  by  an  _  explanatory
 note  stating  reasons  for  raising
 discussion  on  the  matter  in  ques-
 tion:

 Provided  further  that  the  notice
 shalt  be  supported  by  the  signa-
 tures  of  at  least  two  other  Members.”

 मर  लियोन  यह  ह  fa  अवसर  रूल  193

 में  मने  कल  नीटस  दिया  था  और  उसमें
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